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ORDERS OF THE TRIBUNAL 

Qrder dt.OIQ2Q0..,L 

On being mtioned, thIs miEctit er is 

taken-up. 

2. Applicant Jarunejaya Patrao while 

working as E•D.M.C, of Kavcta Sub-Post office 

faced punitive order of rsnoval from service 

and challiged the said punisinit order by 

p referring an app eel under nno.xure- 4' 2 

dated 25,04.2001. It is the case of the 

ticant that the said appeal ( under Ann exure 

4'2 dt.25.04.2001) is still p&ding 

undisposed. It i 	fw±her case of the 
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age of retirent shortly. In the said prEnises, 
the Applicant has filed this Original Applicatic 
under ection-19 of the Adninistrative ribunalE 

Act, I85 with a prayer to direct the 
Respor dent No • 1 to ciL Spo so of bi s S ai ci app ea.1. 

Having heard Mr. S,Nath, learned 
ounsel appearing for the Applicant and Mr.A.K. 

learned Sr.Standing Counsel for Union of 

India, this case is hereby disposed of by 

asking the Respondents C espec.tallv the 

esoident )kl) to disoe of the Appeal oi 

he 	 magg Anrxexure -J 
dt.5L.04.0l)bv ppf Decanber.2003. 

Tihile parting with this case, liberty 

is hereby granted to the Applicant to put up 

such additional grounds, if any, to his Appeal 
by 22.09.2003) and if any such additional 

grounds are placed before the Appellate 
ithority by the date fixed i.e., 22.09.2003, 

then the sane should be taken into 
xrnsideration by the Appellate Authority, 

5. Send apies of this order, alonywith 

txpies of this Original Application to the 
Respondents and free copies of this order be 
also sent to the Applicant by post and be 

handed over to the learned cunsels appearing 

for both the parties. 
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